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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERASAD
O;A.No.884/96 Date of Orders| 25.7.%6

BETWEEN @

Patti Seshamma s Applicant,

AND

1, Union of India, represented by
General Manager, S.C.Rly.,
Rail Nilayam, Secunderabad,

2. Divisional Railway Mangger,
S.C.Rly,, Vijayawade Divieion,

Vijayawada, Krishna Dist, .o Respondehts,
Gounsel for the Applicant «s Mr,G.Ragachandra Rao
Counsel for the Respondents e Mr.V,Rajeswara Rao
CORAM:

HON'BLE SHRI R RANGARAJAN ; MEMSER (ADMN,)

JUDGEMENT

I Oral order as per Hon'ble Shri R.Rangarajan, Mgmoer (Admn, ) X

~ Heard Mr,G.Ramachandra Rao, learned counsgl for the
applicant amd Mr,V,Rajeswara Rao, learned standing counsel

for the respondents,

2. The applicant is the wife of late Sri Ramplu who worked
as a casual labour under Inspector of Works STPM in Vijayawada
Division, s.c;Railway. It is further stated that he was
brought on the authorised scales of pay w.e.f, 10.10,65 as’

per proceedings dated 4,7.,66 issued by R2 herein. It is
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further added that he was absersed en regular basig in the

abeve capaciﬁy. But there is ne preef in this cmnkectien

te ceme te the cenclusien that he was regularly aljserbed,

It is further averred that he retired frem service en 30,6.81

en attaining the age e&f superannuatisn. It is n

efed frem

the facts ef this case that her husband was given|a service

certificate By R2 herein., A cepy ef this certif

2s Annexure+2,

.
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icateLfiled

2. The reasen fer net granting him pensien anf ether

pensionary benefits if he is a regular staff is
The learned ceunsel fer the apslicant submits th

a railway keard circular Ne,P(E) III-II/PWI/4, d

(Serial Ciﬁcular Ne.53/88 ef Railway Beard) ané

net undemrsteed.
at there is
t3@ 3¢ 3!88

n the basis

ef that letter & similarly situated empleyee name¢d Sri Vernka-

teswarlu was given pensien, But it 1s net under

stesed why the

applicant had net claimed his pensien if he is net keen paié
J’-’lkm

sensien earlier en the basis af the abeve/presdidem

of the railway beard's letter doted 3.3.88., The

fer the apﬁlicant could net state any reasen for
|

duery.

3. The applicant filed a rewresentatien fer

il terms
learned ceuns:

the abeve

family wensienm

by her representatien dated 20.9.95 (A-4). 1In ghis eetitien

she sﬁbtes that she had# enclesed a copy of the ¢
dated 3.2.93, N9 such cepy of the judgemeant is
this 0A. 'The learned ceunsel fer the applicant
his inabilithfn=£eg&aé—ee the judgement referre

‘ pesitive
In view of the abeve circumstances ne/directien

in this 0©0a,

4, It is stated that the applicant is an ilf
aﬁd it is alse stated by the legrned ceunsel fo

that he has taken up this case in view ef the da

@/

AT, ju&gem&r
enclesed in

alse expresses—
éd te abové.

Can be given

iterate lady
the gpwlican

se having e e
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referred te him by ene eof the members of the legal aid
cemmittee. In view ef the abeve submissien it is hecessary

fer the respendéents te recensider the issue.

5. The li%ﬁ?ed stan@ing csunsel submits that the husband
ef the appliﬁaﬁt had retired in 1981 and the representatien
at A-4 was filed enly én 20.9.95. But it is stated by the
learned ceunsel fer the applicant that the applicgnt had

filed a representatien even earlier in the year 1p82. But

ne such representatien has keen enclesed te the OF.

6. Under the abeve circﬁmstances and in view (ef the
facts that the asplicant is illiterate and alse geer &% a
sympathitic censideratien s taken and the case is remitted
back te R-2 te examine this case ence again and take @

sultable measures as deemed fit.

7. The CA is erdered accerdingly. Ns cests.
( R.RANGAR%JAN )

Mamber (Admn.,)

Dated: 25th July, 1996

(Dictated in Open Ceurt )
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Zopy to:

1

2

3.

4y

.

The Genzral Manager,
South Central Railway,
Railnilayam,
Segundarabad.

Divisional Railuay Manager,

‘South Central Railuay,

\tijayawada Division,
W*Jayawada, Krishna District,

One caopy to Mr.u.ﬁamachandra Rap, Advocate,
CAT,Hydersbad,

tha copy to UPNRTIN ?ajesuar Rao, Addl.CGSC,
CAT, {yderubad.

VDne copy to Elbrary, CAT,Hyderabad.

One duplicate cmpy.
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